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Order dated 01.09.04 

Ileard Mr. Bharati Dash 14. Counsel appearing 

for the applicant and i'Ar. A.K. Bose, 14. Sr. Standing 

Counsel appearing, for the Respondents. 

This O.--'t.. has been tiled by Shri Pradipta 

I\umar Mohapatra and 11 others, presently working as 

daily casual labours/casual Mazdoors under Bharat 

Sanchar Nigam Ltd., (in short B.S.N.I,.) seeking 

relaxation of their services and for other relief 

During the course of hearing, it has betn 

brought to our notice by the Learned Counsel for 

Respondents that Deptt. Of Telecommunications 

I Tnion of India has become a separate corporate entitT 

namely Rharat Sanchar Nigam I mitcd (BSNI 

having its Registered Office at Sanchar Bhawan, 

Ashoka Road, New Delhi w.e.f.15.09.2000 and since 

there has been no notification bringing the BS 
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 a   This (ieStiOfl hs s1iee bt decdedbtheFj  

-Bench of the Central Administrative frtibunal, at 

Jaipur Bench in the case of B.N. Sharma etc. etc. V 

I Jnion of India and others reporte in 2004(2) ATJ 1 

wherein the Full Bench of this Tribunal h 
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applications pertaining to the service matters filed by 

the employees of the BSNL. In the said premises, this 

O.A is dismissed for being not. rnaintinahle. I1ere 

shall be no order as to costs. 
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